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" SHRI RAMAKRISHNA HEG-
DE (Karnataka): Why don’t you
disclose the name? R

SHR1 ARVIND GANESH KUL-
KARNI: I do not know, it is for the
Government to disclose the name.

SHRI NARASINGHA PRASAD

NANDA: When Mr, Bhupesh Gupta
was Member of this House, he had
mentioned the name, but somehow
that name did not come on the record.
The name is known to all the mem-
bers of the ruling party. He is pro-
minent member of the ruling party.
They should come forward with the
name.

——

Reference to the reported marriages
of Indian Girls with nationals of Gulf
countries,
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REFERENCE TO THE NEED TO

DECLARE ANCESTRAL HOUSE
OF SIR SYED AHMED KHAN,
IN DELHI AS NATIONAL
PROPERTY

SHRI SYED SHAHABUDDIN
(Bihar): Mr, Deputy Chairman,
Sir, with your permission, 1 would
hke to draw the attention of the Go-
vernment and the other concerned
authoritics to the need for the pro-
tection of the ancestral house of Sir
Syed Ahmed Khan in Delhi.

Sir, Sir Syed Ahmed
Khan is a  well-known figure
in our recent history. He was

one of the makers of modern India,
the father of Muslim renaissance in
the sub-continent. He was founder
of the Aligarh Muslim University and
he was a great man, an encyclopaedi
personality, a philosopher, an educa-
tionist, a scientist and archaeologist,
a historian and an essapist—all
rolled into one. In fact, he was a
master of style so far as Urdu prose
is concerned. His ancestral house
which is located in Tiraha Bahram
Beg, Sir Syed Ahmed Khan Road, in
Darya Ganj, Delhi, is now in a very
dilapidated state. In fact, it has
bzen parcelled into small godowns,
workshops and litle Karkhanas.
There has been a public demand for
some time that this house, which is
of national importance, should be ac-
quired by the Government, A me-
morandum tg this effect was sub-
mitted by the Anjuman Taraqqui
Urdu to the then Lieut. Governor of
Delhi, Shri Jagmohan and many ar-
ticles and supporting letters have ap-
peared in the press. But no response
has been forthcoming so far. Sir, I
would appeal to the Government and
to the ‘Aligarh Muslim University as
well as to the Aligarh Muslim Univer-
sity Old Boys’ Association and also
the All-India Muslim Educational
Conference, an organisation which
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was founded by Sir Syed Ahmed
Khan_ that they should join hands in
having this house declared as a mo-
nument of national importance and it
should be acquired and it should be
restored and converted into an aca-
demic centre for the use of the staff
and students of the Aligarh Muslim

University when they visit Dethi.
Thank you.
MR. DEPUTY CHAIRMAN:

Now we shall take up Motions for
election. Shri C. P. Singh.

MOTION FOR ELECTION TO
THE SREE CHITRA TIRUNAL
INSTITUTE FOR MEDICAL
SCIENCES AND TECHNOLOGY
TRIVANDRUM

THE MINISTER. OF STATE IN
THE DEPARTMENTS OF SCIEN-
CE AND TECHNOLOGY, ELEC-
TRONICS AND ENVIRONMENT
(SHRI1 C. P. N, SINGH): Sir, 1
beg to move:

“That in pursuance of clause (})
of section 5 of the Sree Chitra Tir-
unal Institute for Medical Sciences
and Technology, Trivandrum Act,
1980 (52 of 1980) this House
do proceed to elect, in such manner
as the Chairman may direct, one
member from among the members
of the House to be a member of
the Sree Chitra Tirunal Institute
for Medical Sciences and Techno-
logy, Trivandrum.”

The question was put cmd the mo-
tion was adopted.

MOTION FOR ELECTION TO

THE CENTRAL ADVISORY COM-

MITTEE FOR THE NATIONAL
CADET CORPS

THE MINISTER OF STATE 1IN
THE DEPARTMENTS OF SCIEN-
CE AND TECHNOLOGY, ELEC-
TRONICS AND ENVIRONMENT
(SHRI C. P. N. SINGH): Sir, on
behalf of my colleague, Shri Shivraj
V. Patil, T beg to move:

“That in pwsuance of clause
(i) of sub-section (1) of section
12 of the National Cadet Corps
Act, 1948 (31 of 1948) this Ho-
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